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GOVERNMENT OF INDIA.
LEGISLATIVE DEPgRTMENT.

PROCEEDINGS OF THE COUNCIL OF THE GOVERNOR GENERAL OF INDIA ASSEM.
BLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS UNDER
THE PROVISIONS OF THE INDIAN COUNCILS ACTS, 1861 to 1909
(24 & 35 Vict,, c. 67, 55 & 56 Vict, c. 14, AND 9 Edw. VII, c. 4).

The Council met at Viceregal Lodge, Simla, on Tuesday, the 1oth September,
1912,

PRESENT:

His Excellency BAKON HARDINGE OF PENSHURST, P.C., G.C.B., G.C.M.G,,
G.C.V.0., G.M.S.L, G.M.LE., Viceroy and Governor General, presiding,

: and 39 Members, of whom 33 were Additional Members.

: OATH OF OFFICE.

The followin Additiona] Members, before taking their seats, made the
prescribed oath o?thei.r allegiance to the Crown:—

THe Hon'ble Mr. Howard.

The Hon'ble Colonel Holloway.

T.he Hon'ble Mr. Nethersole. 'y

The Hon'ble Mr. Michael,

The Hon'ble Mr. Maxwell.

The Hon'ble Mr. Hailey.

The Hon'ble 3ir Reginald Craddock liid on the table a ®statement

giving the information” asked for by the Hon'ble Mr. Sachchidananda Sinha

on the 26th February last, regarding the.Promotion of Indian Deputy Superin-
tendents to the post of Superintendent of Police.

‘Fhe Hon’ble Sir Harcourt Butler laid on thc table a fstatement
giving the information asked for by the Hon'ble Mr. Bhurgri on the a2nd
March last, regarding Muhammadan™ Deputy Inspectors of Schools and special
schools for Muhammadans.

—— ——

QUESTIONS AND ANSWERS.

+ The Hon’ble Mr. Armstrong asked :—

(1) Isit'a fact that since the alteration in the V. . system about three
years ago a great many complaints have bedn made by firms using
this system with regard to unpaid claims and untraceable articles,

© kg and ityso, have these complaints been brought to the notice of the

b | ‘Government of India ?

® Vide Appendix A, | f_wdt A‘.ppen-:lls B,
[



2 QUESTIONS AND ANSIWERS.

[ Mr. Armstrong ; Mr. Clark; The Raja of

Kurupam. )

[10TH SEPTEMBER, 1912.]

*(2) Will Government be pleased to issue a staterment showing the amount -
of money, if any, lying with the Post Office for nnpaid and un-
traceable V. P. P. articles for the last ten years, as also what pro-

ortion, if any, of the amount of such outstandings has accumu-
ated since the new system was introduced ? -

“ (3) Will Government be pleased to saywhether they will consider the
advisability of reverting to the oid system ? ”

The Hon'ble Mr. Clark replied :—
" Comﬁlaims have been received both by Government and by the Director

General wit

regard to unpaid claims and untraceable articles.

From figures at

his disposal, the Director General calculates that during the last three years there
has been only one well-grounded complaint for every 6,350 articles carried.

‘ As regards the second part of the Hon'ble Member's question, I am laying
on the table a statement giving the information asked for by my Hor'ble

Friend.

From this "it will be seen that the percentage of unpaid mo.ey over
. the total amount payable was highest in the year 19o8-09. The proportion
during 1911-12 was only Rs. 7 per lakh.

“ The system has recently been improved in consultation with, and on the
advice of, the Trades Associations, and no further change seems called for now.

Total amount of

Total amount of

Percentage of
amount not yet

money order money not paid (Column 3)
Official Year. remitted 10 yet paid over total amount
senders of Value- on paynble to
payable articles. 18t April, senders
. (Column 2).
1 3 3 4
s, Rs.
1903-03 s v 4,07,48,654 458 ‘0011
1903-04 . we| 45438833 1,043 ‘0023
1904-05 ves v .t 5,10,83.631 884 *0017
1505-06 6,05,52,059 2,004 *0033
1906-07 ves e we| 6,58,49,116 1,292 ‘0020
1907-08 ase .- 7.64,28,473 3,700 ‘0035
1908-09 - s o] 7,66,63,674 6,667 ‘0087
19og-10 1 8,18,35,860 4,084 ‘0057
1910-11 b - 8,74.75,200 5,864 ‘0066
1911-13 o] 9,61,19,683 6,753 ~‘o070”

——
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The Hon'ble thef:Ra.ib. of Kurupam asked :—

- (a) Has the att intion of the Government been drawn to “the correspond-
¢ ¢ Madrds Standard " in its issue of July 1oth, 1912,
-hétading..‘-' Madras and Coorg Amalgamation ? "'

on;lh{eir"High Court Bench ?

i
t-.t:&tf!‘here is a dissatisfaction among the people of Coorg

. that h_éy%hai.re only 4 ;Military Judge and not a Civililan or Barris-



QUESTIONS AN ANSWERS. 3

[1oTH SEPTEMBER, 1912.] [7he Raja of Kurupam; Sir Reginald Craddock.]

“(¢) ls it a fact that petitions and memorials submitied by the pcople of

Coorg to the Chicf Commissioner, who is also the Resident of
Mysore, are referred back for replies and disposal (o the Arsistant
Commissioner, who is the local head of the Province ?

“(d) 1s it a fact that the local Commissioner got Chikkapeta or lower

bazar to be demcdlished recently ? If so, has such demolition
rendered the ichabitants of the part homeless ? s it a fact that
ha has given notice to ihe inhabitants of the Goulkari to quit
it by October next with a view to remove that part also ? If so,
will'the Government be pleased to state what reasons actuated
the local Commissioner to take such a step ?

‘“(e) If all or some of the ahove allegations are based on facts, will the

Government be pleased to say whether they will consider the
feasibility of the amalgamation of Coorg with the Madras Presi-
dency, provided that there are no important reasons rendering
the continuance of the separation of the Province imperative ?

The Hon'ble Sir Reginald Craddock rcplied :—

*(a) The Government of India have seen an article on the subject in the

Madras Standard,

“ (8) Thereis no High Court for Coorg, but the powers of a High Court

are exercised by the Judicial Commissioner, and this office is held

. ex-officio by the Chief Commissioner, who is not nccessarily a

military officer. The Government of India arc not aware of the
existence of dissatisfaction of the nature implied in the question.

“(¢) The Chief Commissioner reports that petitions and memorials which

are received by him direct are either returned for submission through
the’local authorities, or referred to the Commissioner for report.
This is the ordinary procedure followzd in such cases.

“ (d) The Chief Commissioner reports that ‘ Lascar Bazaar'in Mercara was

-

. demolished as a sanitary precaution on account of an outbreak of

plague in October last: the matter was taken up by the public who
subscribed towards the demolition as a Coronation Memorial : the
bazaar was acquired for the purpose, and Rs. 10,000 out of the
Rs. 16,500 whirh the acquisition cost was subscrited by the public.
Compensation was granted to owners. It is proposed to adopt
similar measures with regard to the ‘ Gowli 3azaar ' as an urgent
sanitary measure, and the inhabitants are willing to move if

agted compensation. The matter is awaiting the provision of
unds?

* (¢) There has been no recent discussion of the possibility of the amalga-

mation of Coorg with the Madras Presidency. The question was
examined in 1889, when it was decided to make no change partly
on account of the local opgosition which it was anticipated that the
proposal would evoke, which, it was thought, would outweigh any
advantages to be derived from the disturbance of existing arrange-
ments. The Government of India are unaware of any reasons now
requiring that the matter should be re-opened. " :

The:Hon'ble the Raja of Kurupam asked :—-
" (a) Inreply to my question in this Council on 23rd March, 1910, the

‘-

Hon'ble Sir T. R. Wynne in the course of his reply said ‘ The claim
of the Vizianagram-Raipar line to a place in the programme of
Railway Capital cxpenditure for 1911-12 will receive careful
comsideration when the programme is under preparation”’,

). Was the programme prepared ? And, if so, was the line included

o

therein? ~ And, if it was so included, is it with a view to work it
piece-neal or at one stretch? -



4 QUESTIONS AND ANSIVERS.

[The Raja of Kurupam; Sir T. R. Wynne; Sir  [10TH SEPTEMBER, 1912.]
Robert Carlyle; Sir Reginald Craddock.)

*“ (¢) 1f it was not included, will the Government be pleased to say whether
they will take early steps to complete the line? ~ Is it a fact that
the line so far as it has been constructed has been a paying one? "

The Hon'ble Sir T. R, Wynne replied :—

. " The programme for 1gt11-12 was duly prepared, but it was not found pos-
sible to include in it provision for the line to which the Hon'ble Member refers.
Steps, however, wilr be taken to complete the line when funds are available for
the purpose. i

" About 435 miles out of a total mileage of 309 has been built, These 45
miles tap a good country and is doing well, but the country beyond is not so
promising.” .

The Hon'ble the Raja of Kurupam asked :— -

‘““(a) With reference to the answer to my question on 23rd March, 1910,
Part (&), will the Government be pleased to state whethe. the pro-
posals of the Madras Government regarding Vizagapatam Harbour
Scheme have been submitted to the Government of India? .,

" (6) And if so, will the Government be pleased to state what those propo-
sals are ? \What decision, if any, have the Government arrived at
regarding the proposals ?

'“(¢) 1f no decision has been arrived at, will the Government be pleased to
say whether they are disposed to take a lavourable view of the
matter? "’

The Hon'ble Sir Robert Carlyle replied :—

“(a) The question of the improvement of the harbour of Vizagapatam
has not materially advanced since the reply given to the Hon'ble Member on the
a3rd March, 1910. Since that date the Government of Madras reported that
they were disposed to advocate a less.ambitious scheme than that recommended
by the experts consulted by the Secretary of State, and that the necessary in-
vestigations were then in progress. Nothing has since been learnt as to the
result of these investigations, and the proposals of the Madras' Government are
still awaited. _

‘ (8) This question does not call for an answer in view of what is said in
reply to (a).

“(¢) The Government of India régret that, in the absence of any proposals
of the Madras Government, they dre unable to say whether they will be zble to
take a favourable view of the matter. Thev will, however, give the fullest con-
sideration to whatever.'scheme the Government of Madras may decide to put
forward.” ’

The Hon'ble the Raja of Kurupam asked :—

“ (a) Will the Govérnment be pleased to say whether they will recommend
to the Sedretary of State for India the appointment of a few Indian
Members pn the Public Service Commission to represent the non-
official element of the unrepresented Provinces ?

“ (6) Will the Government be pleased alsn to say whether they will favour-
ably consider the appointment as co-optive members of one or
two don-official Indians in each of the Provinces which the Royal
Commission may visit ? " -

‘The Hon'ble Sifg Reginald Craddock replied :—

“ The vaerﬁine’nt%’of India do nét propose to recommend to the .Secretary
of State any addiéions? to the membership of the Public Service Commission.
§

As fegarts the co-dptiofi of Membér's, they are not in a position to make any

statement.”"



QUESIIONS AND ANSWERS. 5

[toTH SEPTEMBER, 1912.] [ Mro Andlikar ; Sie Haveourt Butler ; Str T
R Wynne; dr Regiuatl Cradidock ; Babu
Lhupendra Nativ Lasu )

The Hon’ble Kao Bahadur R. N. Mudholkar asked :—

" With rcference to the ad interim reply given by the Hon'ble the Educa-
tion Mcember to the question asked by me on the 22n:1 Marcn last, on the subject
of the position ot the Indian staff of tha Government College at Jubbulpore, ‘will
the Liovernment be pleased to sav whether they are now in a position to supply
the infoermation there requested ?”

The Hon'ble Sir Harcourt Jutler replied ;:—

**The Government of India are now in a position to give the required
information,

“The reply to the questions is in the affirmative. The Administration of the
Central I'rovinces ha‘l subnitied propo=als which included a more satisfactory
scale of pay for these posts  In view of tiwe probability of the formation of a
Royal Covnmission on the Public Services in India, the Government of India
were unable to forward the recommencations.”

The Hon'ble Rao Bahadur R. N, Mudhollkar asked :—

“\Vill Government be pleased to state on which of the sanctioned railway
rojects construction is proposed to be commenced in 1g13-14, and on what exist.
ing lines, if any, have new extensions and doubling of tracks received the sanction
of Government ?’
The Hon'ble Sir T. R, Wynne replicd :—

“ As the programme for the year 1913-14 has not yet been setiled, [ regrec
that it is not pussible to supoly the information asked for by the Hon'bl.:
Member.”

The Hon'blza Rao Bahadur R. N. Mudholkar asked: —
“(a) ds it a fact that there is a general feeling among Indians that the
(ndian Comumunity and especially the non-official element of
it is not adequately represented on the Royal Comniission
+ appointed to inquire into the Public Services of this country ?
* lrso, are Government aware of it ?

(&) 1f sc,is it progosed to take any action to meet this demand ?
““(¢) Has the suggestion reccived the atteation of Government that the
Commission chould bz empowered to cr.0nt for cach province

- " cne ot more ren-official Indian members ?"

The Hon'ble Sir Reginald Craddock replicd : —

 The Hon'ble Member is referred to the answer to a similar question put
by the Hon’ble Raja of Kurupam.”,

The Hon'ble Babu Bhupendra Nath Basu asked : —

“ (a) Will the Government be pleased to state if it is intended to award

* * any compensation to Mr. L. O. Clarke, 1.C.S., the defendant in
the case of Brojerdra Kisore Roy Chaudhury versus Clarke ?

“ (8) Isit not the fact that the defence of Mr. Clarke was conducted by
the law officers of the Crown and the entirc expense borne by
Government ?

‘“(¢) Did Mr. Clarke at any time during the progress of the case suffer
any stoppage of pay or promotion ?"

The Hon'ble Sir Reginald Craddock replied :—

** With reference to the first portion of the question, Government is not at
present in a position to make a statement. The answer to the second part of
the question is in the affirmative, and to the third portinn in the negative.”



6 QUESTIONS ANU ANSWERS.

[Babu Bhupendra Nath Basu; Sir Reginald [1oTH SEPTEMBER, 1913.]
Craddceck; Sir Harcourt Butler ; Nawav Syed
Auhammad.)

The Hon'ble Babu Bhupendra Nata Basu asked:—

“Will the Government be pleased to state if any decision has been

arrived at in the matter of the separation of tne executive and judicial functions
of a Magistrate ?"

The Hon'ble Sir Reginald Craddock replied : —

“‘I'he Government of India are not a: present ina position to make a state-
ment on the subjcct.”

The Hon'ble Babu I'hupendra Nath Basu asked :—

“ Will the Government be pleased to state what effect, if any, will be given
to the recommendations of the Decentralization Commissionin the matter of
Local Self-Government ? Do th2 Government propose to invite non-official
public opinion on the subject before coming to a final decision ?"

The Hon'ble Sir Harcourt Butler replied :—

* The replies of [.ocal Governments who have been consulted have not been
received on all the recommendations of the Royal Commission on Decentraliza-
tion in regard to local self-government. The matter is therefore still under
consideration,

It is not proposed to take special measures to invite furthe? opinion on
the subject—whether official or un-official.”

The Hon'ble Babu Bhupendra Nath Basu asked :—

“ With reference tothe Press Communaiqué issucd by the Government of
India roparding the suicide of Indra Bhusan Roy, a political prisoner in the
Andamans :—

‘“(a) Will the Government be pleased to state the name of the officer
who was entrusted with-the inquiry and his ufficial position ?

“ (&) Whethet any fellow prisoners of the deceased were examined, and

what assurance was given them against any apprehension of ill-

treatmznt in the future ?

“ (c) Was the prisoner Hotilal, who brought the matter to the notice of
the Medical Superintendent, punished by the jailor prior or subse-
quent to the inquiry ?

* (d) What is. the medical testimony asregards the alleged blistering of
the hands of the deceased ? Is it a fact that he was set to work to
make flax_out of Rambosh plant ?”

The Hon'ble Sir Reginald Craddock replied :—

** (@) The inquest proceedings in the case of deceased convict Indra
Bhusarll Roy were held by Mr, D’Oyly, Deputy Superintendent of
Port Blair. -

(%) Fellow grisoners ;;f the deccased were examined. [t is not custom-
ary in proceedings of this character to give any special assurances
“td the witnesses,

“(¢) The punishment of the prisoner Hoti Lall was subsequent to the
inquest. It was ordered by the Medical Superintendent, and not

blithe jailor.

“ (d) Thi deteased was never employed uPon Rambosh “plant work, and
n¢ver complained abour the state of his hands or asked to show
tl‘!em to the Medical Superintendent.”

N
‘The Hon'ble:Na ab Syed Muhammad asked :—

ulls-ité'fa;;’%l_fth g.;&:.Goye,rnrqent have decided not to build a separate
Council House for the FPnperial Legislative Council at the new Captal ? -



QUESTIONS AND ANSIVERS. 7

(1oTH SEPTEMBER, 1912.] [Nuwad Syed Muhammad ;  Sir  Reginald

Craddock,; Mr. Muaholkar ; Mr. Clark ; Babu

Bhupendra N.th Basu; Sir Cecil Griham ;

Str Robert Carlyle.]

"“If so, will the Government be pleased to state the rcasons for such a
decision 7 '

The Hon'ble Sir Reginald Crad-iock replied :—

" The answer to the first part of the question is Yes.

“ Tke answer to the sccond part is that the [mperial Council always has
been accommodated at Calcutti and Simla under the same roof as Government
House, and itis not considcered desirable to change this vractice.”

The Hon'ble Rao Bahadur R. N Budholkar asked : —

“\Wili Government be pleased to state whe her any differentiation is made
between the European, Anglo Indian and Indian cominunities in regard to recruit-
ment of aopremices in the Telegraph Department, and if so, on what principle is
differentiation made?  Is it a fact that the number of Indian apprentices is so
small 2 If sa, why 2 Will Government be pleased to state what objection there
is to recruitment Ty an open competitive examination ¢ -

“The Hon'ble Mr. Clark replied : —

“ Na differentiation is made between European, Anglo-Indian and Indian
comn:uaities in reeruiting apprentices for the Telegeaph Department.  Tlere is
at present -only one apprentice, an Indian named Mr. Batalia Ram, who was
appointed in S:ptember 1910. Since 1892, when the Provincial Service was
introduced, 22 apprentices have keen cntertained np-to date; of whom 4
were Europeans’or Anglo-indians znd 18 were Indians.  Paragraph 19 of the
Resolution of the 2nd February, 1910, lays down the principle on which the
nomination of apprentices is to be corducted. N ominations are not made merely
with regard to the Educational qualifications of the applicants and recruit-
ment by confpetitive examination is not therefore suvitable.”

The Hon'ble Babu Biupendra Nath Basu asked : —

““ Ha's the Government asarrtained the views of the Calcutta High Court
on the question of establishing o separare High Court at Bankipore 2 If so, do
the Government propose to publish them ?

The-Hon'ble Sir,Reginald Craddock replied :—

-

** The Government of India are awaitirg an expression of the views of the
Local Government of Rihar and Orissa in regard to the question of establishing
a High Court in that province, and as slated in a letter to the High Court,
Calcutta, dated the 26th Julv, 1912, which has hien published and which
the Hon’ble Member Las doubtl:ss scen, they propose to avail themselves of the
knowlc:ige and experience of th Hon'ble Judges of the Calcutta High Court
in examining the whole question.”

The Hon’ole Sir Cecil Graham asked : —

“ Has the attention «f the Govermment been drawn 1o the statoment
reported to have been made by !lis Majosty’s Secrotale of State for India, in his
speech in the llouse of Lards during the second Reading debate on the Govern-
ment of India - Bill, when he stated that the Government House at Barrackpore
would be retained as an exira residence fer His Excellency the Viceroy ?

“ If-so, will-the Government of India b» pleased to state what are the real
facts of the case ?"

The Hon’ble Sir Robeit Carlyle replied :—

““T'he Government of India have noticed in the newspapers the statement
referred to Ly the Hon'ble Munber.  Shortly before .hat statement was made,



8 QUESTIONS AND ANSIWVERS ; DELEGATION OF POWERS.

[Str Robert Curlyle ; Sir Reginald Craddik ; [10TH SEPTEMBER, 1912.]
Babu Bhupendra Nath Basn.)

they had placed the Government House at Barrackpore entirely. at the disposal
of the Government of Bengal. pending the issue of final orders in regard to the
disposal of the Imperial propertics at Calcutta and Barrackpore.”

DELEGATION OF PO\WERS BILL.

The Hon’ble Sir Reginald Cradd»cic:—* My Lord, | move for lcave
to nithdraw the Bill to provide for the delegation of executive powers and duties
in ceriam cases. The Bill was referred to a Sclect Committee on the mosiion of
my Hon’ble Colleague Mr: Syed Ali Imam o the roth January last It became
manifest during the discussion in Select Committee that there were serious
difficulties connected with the Bill, the consideration of which has determined the
Government not to proceed further with this particular measure. The main
points of difficulty were that it seemed almost impossible to “arrive at a suffi-
ciently definite distinction between functions which wire respectively executive,
judicial and legislative, and it was intended that the power of delegition provid-
ed by the Bill should relate only to executive powers and duies. But there
are various matters lying-on the bor.er-land of a quasi-judicial or quasi-
legislative nature regarding which controversy might arise.  Further, although
it was not actually provided inthe Bill, yet it was definitely stated in the
Objects and Reasons that it was not intended to use the measure for
making delegations of a controversial nature. Discussion in the Select Com-
mittee made it clear.that it might prove difficult in practice to decide how much
opposition to a dclegation that niight hereafier be proposed to be made under
the Bill would be deemed to be converted in1o a measure of controversy. 1t was
found that, in order to saleguard any possible misuse of tre Bill so as to affect
delegation of power or authority whch ought to form the subjezt of special
legislation, it would be necessary to hedge the measure about with so many
limitations as to rob it of its chiel usefulness. For these reasons, it seeined
advisable that this particular measure should be dropped But this does
'not mean that Government have in any way abandoned the policy of
decentralisation of powers; which the Bill was intended to s-cure, anl in
due course a medsure for decentralisation will be prepared which will
effect the desired object by’ means of an Act with schedules of declegation
attached, and it is not considered that the difficulties and troublc attendant
upon preparing these schedules will be any greater than the difficultics and
trouble which would have béen caused by preparing notitications under the Bill
now to be withdrawn,

‘“ Another objection taken was that it is inconvenient to modify Acts on the
Statute-book by means of notifications, and that the better method of amending
the powers given in particular Acts would be by special legislation. The decen-
traiisation proposed will have to be effected in some cases by legislation in the
several t'rovincial Councils, and in others by legislation in this Council. The
Government i3 satisfied, after due consideration, that the course proposed is the
best, and for these redsons, | beg to move that the Bill be withdrawn,

The Hon'ble Babu Bhupendra Nath Basu: —“My Lord, | beg to
offer to the Governmeht of India my congratulations for the withdrawal of this
Bill. There are certain powers entrusted to the Government -of India which
require very careful consideration before they are exercised. We have always
felt that the Governmentof India, placed in a more serene atmcsphere than the
Local Governments, are often times better ?ua]iﬁed as Judges as to the exercise
of these powers, and there were natural apprehensions in our minds that
this Delegation} Bill, if passed into law, would remové many of the
safeguards which we enjoy under th: present system, and therefore to
us 1t is a matter kol sincere congratulation that the Hon'ble the Hcme
Member has s'a:en ]jis‘.- way to withdraw the Bill as introduced. F’roba.l:ulrI
we shall offer noapppogﬁ_t_ian to a Bill which may be properly framed and whic
will eliminate frofy iitii eidelegation of powers which it is absolutely essential
should remain infithe a‘é‘l‘i s dfthe Supreme Government.”

X
4

vy o, WLy e H
The motio: was put and.agreed to,



WILD BIRDS AND ANINMALS PROTECTION; PRESIDENCY 9
SMALL CAUSE COURTS ; EXTRADITION ; DIVORCE.

[1oTH SEPTEMBER 1912.] [Sir Reginald Craddock; Babu Bhupendra
Nath  Basu; Afr. Vincent; Sir Harcourt
Butler.)

WILD BIRDS AND ANIMALS PROTECTION BILL,

The Hon’'ble Sir Reginald. Craddock :—* My Lord, | beg to present
the Report of the Select Committee on a Bill to make better provision for
the protection and preservation of certain wild birds and animals which
I introduced in Council on the 26th of February last. On that occasion
I explained briefly the history of the measure, and I need not add anything now
to that explanation. The changes proposed by the Select Committce are not
important.  They provide for the protection of females and the immature youn
of wild birds and animals as distinct from full-grown males, a distinction whic
it is frequently necessary to make for the preservation of particular species.
They also considered it proper that cases under the Act shoultf not be tried by
third class Magistrates, and they struck out that part of clause § which authorised
the Court to confiscate any arms or other implements used for the commission of
any offence ‘under the Act, as it was not considered necessary to go outside the
ordinary criminal law in a matter of this kind. A new clause empowering the
authorities to grant licenses to kill or capture wild birds or animals in the interests
of scientific research has been added, and finally the exemption from liability
to punishment of persons who captured or killed wild birds or animals in defence
of property had been amplified so as to cover all cases that might arise, At the
next meeting .of the Council,] will, with Your Lordship’s permission, move
that the Bill be taken into consideration and passed.”

PRESIDENCY SMALL CAUSE COURTS (AMENDMENT) BILL.
INDIAN EXTRADITION (AMENDMENT) BILL.

The HOI%’bIe Sir Reginald Craddock:—'' My Lord, I beg.to,intro-
duce here two Bills of a formal nature regarding which there is not likely to be an
contention or centroversy. The first of these Bills is a Bill to amend the :Presi-
dency Small Cause Courts Act of 1882. The proposal contained in the Bill,
namely, to raise the jurisdiction of Small Cause Courts in respect of immoveable
property to an“annual value at a rack-rent not exceeding Rs. 2,000 instead of the
present limit of Rs. 1,000 has the approval of all the High Courts in the Presi-
dency-towns, It is unnecessary in the case of so small a matter to refer the
Bill to a Select Committee, and, with Your Lordship's permission, at the next
meeting I shall propose that the Bill be passed.

“The second measure, also of a very formal nature, is to amend the Indian
Extradition Act of 1go3. The reason for this small amendment, namely to
give explicitly to. Presidency Magistrates in the matter of execution of the
warrants /of . political officers the same powers that District Magistrates already
possess, is fully stated:in the Objects and Reasons, and 1 have nothing to add
to what is there stated. This Bill also will, with Your Lordship's permission, be
hrm,}gh_t:[otjvi-ard at the'next meeting in order that it may be passed.” '

1Thé Hon’ble Babu Bhupendra Nath Basu:—* My Lord,
{The Hon’ble Mr. Vincent :—*" My Lord, I ris¢ to a point of order.
There is no, motion before the Council. "’

i . - INDIAN DIVORCE (AMENDMENT) BILL.

"‘Fhe:Hon'ble:Sir Harcourt Butler :— My Lord, I beg leave to introduce
a. Bill further to’amend the Indian Divorce Act. The nature:and scope of
the.Bill are;i clearly set ,out in the Statement of Objects and Reasons, and
the ;legislation has.been made nccessary by a conflict of judicial. decisions
between'ithe Calcutta High Court and the Madras High Court. The:Bill was
published under rule 23 of the Rules for the Conduct of Legislative Business in.
this'Council on the grd of August."”



1o LOLAL AUTIIORITIES (EWERGCENCYY LOANS ; MOTOR VIEHI-
CLE INTERNATIONAL CIRCULATION ; ANGLO-ITNDIAN RE-
GIMENT,

[(Mr. Gillan; Sir Reginald Craddock; Mr. [1oT1 SEFTEMBER 1912.]
f”nn’l_-"?r,'.] )

LLOCAL AUTHORITIES (EMERGENCY) LOANS (AMENDMIENT)
BILL.

The Hon'ble Mr. Gillan:—*“ My Lord, | have to introduce a short Act
amending the Local Authorities (Emergency) Loans Act, 1897. It will be seen
that the measure is one of delegation. By the Act which 1 have quoted local
authorities are empowered to raise loans to mect certain emergencies such as the
occurrence of a famine or the visitation of epidemic disease, but at present their
action requires the sanction of the Governor General in Council.  The Decentral-
isation Commission were of ‘opinion: that the sanction of Local Governments
should be suflicient, and that opinion has been accepted by the Government of
India. The Bill has been published, and, with Your Lordship's permission, I shall

ask the Council at our next meeling to take it into consideration and to pass it
into law.” '

MOTOR VEHICLE INTERNATIONAL CIRCULATION BILL.

The Hon’ble Sir Reginald Craddock :—“ My Lord, with Your Lordship's
permission, I beg to introduce a Bill to facilitate the International .Circulation of
Motor Vehicles. - As will be seen from:the Statement of Objects and Reasons,
the praposed legislation is necessary to enable us to fulfil the obligations incurred
by our adhesion to the rules of the Convention on the subject. of facilitating inter-
national travelling by motor. car; - Most provinces have legislation to control and
regulate motor traffic.:} But these local Acts are not always ffamed on the same
lines, while in some parts of [ndia nolgcal legislation has yet come into existence.
It .has,; thereforé) .been found necessary to follow the English precedent, and to
pass an Act of general application which will fulfil the obiects:‘orlhe International
Convention. - , Clause. g of thé Bill emipowers the Governo: Genera! in Council to
make. the riecessiry r'uT’és',‘wh‘l_é;i‘éli_'ﬁsé"s indicates the matters in ‘which local
legislation will be superseded! :-In all dther respects the owners and drivers of
motor vehicles will be'subject to the local rules and regulations having force in
the territories through which they are -passing. With Your: Lordship’s permis-
sion, at the next meeting, I shall ask the Council to take this Bill iuto considera-
tion and pass it.”” ¢ - . " s :

—

'ANGLO-INDIAN REGIMENT,

. The Hon’ble. Mr. Madge :—“ My Lord, the subject of the Resolution
to which my .name is attached in the published Agenda, namely :—

4 )

4 That this Council recommends to the Governor Géncral in Council that the Government of India do take up
the question of raising from .the ‘domiciled Anglo-Indian Community a regiment in which recruits
should be engaged:on pay and allowances equal to those of British sard iers, and that the Government

" do recommend local recruiting ffom ' the above community into British regiments serving in India,
' subject to the conseént of the Commanding Officers of Uritish Corps.” "

y

ot , : ! .

is one that has formed a sort of battle ground between controversialists
for the past fifty years, and 1 think that we, as a community, are not alone in
considering that this is a.vital question in its own way, and wondering why some
strong general public conviction has not crystalised over it before now. The
reason of this staté of things I supposeis clear. It is because all the light
that can be shed upon it from different sides has not been shed upon it .
in; any .Committée or Commission: or some such body, ia whicli in a quiet
way. many questions might be discussed that would take up a good deal
of time to discuss'publicly, ‘and “which’ perhaps for other reasons it would be wise
not to discuss publicly,” A Committée has alrcady been formed, My Lord, a
Military Committee, to * consider this question and if, as 1 suppose, this
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[10TH SEPTEMBER 1912.] [Mr. Madge.]

Committee has been formed in consequence of the Resolution that I sent in in
March last, | shall always be haunted with a kind of regret at the unhappy
delay that has taken place in bringing forward this Resolution here; because,
if I had been able to bring it forward in March last, it is extremely probable
that the usual course pursued with Resolutions brought forward in this assembly
would have been followed on that occasion, and some kind of rcpresentative
Committee would have been formed in which the views of our community would
have been fully’ stated in a way in which they can hardly be stated otherwise.
I am not at all ungrateful for what this Committee hcs done; far from it. And
if 1 regret what has taken place, 1 am sure I do not resent anything at all.
| am really thankful for what this Committee has done. It has put forward”
certain questions, and we are trying our best Lo answer these questions, to
" gather information all over the country, and [ hope the answers may prove
satisfactory. But the questions of this Committee give no indication of any
very clear recognition of certain points that we consider vital to a full consi-
deration of the whole question, and a kind of Scottish instinct in some of us
has led us to answer some of the questions by putting some questions of our
own; and when we reccive answers to these, I l;ope we shall be able to consider
the whole matter in the light of all the information that we receive from all parts

of the country,

“1 have found, My Lord, that some of the difficulties that have arisen in
the consideration of this question have arisen from what | may call over-enthusi-
asm on the part of some people, whom I may call amateur Antonics who have
stamped the ground in some kind of expectation that legions would arise In
answer to -their enthusiasm. On the other hand, experts, military experts, have
shaken their heads and expressed the fear that there were dilficulties in the
way, and that some of them would prove insuperable. 1 have tried according
to my own hamble lights to take the safe middle courss, to discount the extra-
vaﬁant hopes. of one clasg of persons with the unfounded fears of the other,
and I think "that, if we consider this whole matter fully, we may ultimately come
.0 the conclusion, which I have adopted, after thinking over the matter for
twenty or tfirty years, and that is that there is no real obstacle to the formation
of a local. regiment. I am quite aware of the old controversy between_  Lord
Lawrence and Lord Cllyde about local regiments and all that; but apart
from the fact that that 1s partly ancient history, new conditions have arisen
which point to the fact that if certain portions of the domiciled community,
who are not turned to the best political and economical use in this country,
were turned into a fighting force, they would amply repay all the cost
that might be .incurred in their rccruitment. | ﬂnow that that fact is
doubfed By some, but it is only by such a consideration, as [ hope will be given
to the subject at some time or otﬁer before long, that the matter can be made
clear. I havesnot offered any evidence before the Military Committee, because
I haye fel'i that I could not state my case fully before any Committee of which
I'was notimyself a member. 1 think those who have served in sume Conferences,
at least ag I have, will quite understand the force of this remark about which I
shall say nothing further. But when answers to all the questions which have
been) put: have been received, I hope we shall put forth a strong, respectful,
convjncirig case which will show the Government that it will amply repay them
to erhst“ the right class of the domiciled community in this couniry. 1 know
that ,snee;l; have been flung at certain sections of our ‘pcople, but [ feel that
what; man has cone in the past man can do in the future ; and the story of the
Mutgnay, although it belongs to past history, belongs for ever to our community.

We have rendered services there that have been amply recognised, and Your
Lordshipimust'be quite familiar with the evidences upon record of the fightin

qualitiés of those ot our race who claim some kind of reversion to the gritis

type of cHaracter. - While I am on this point I should like just to say in a few
wort}i}.t_l'!_at, as the subject is likely to be discussed outside in the Indian Press,
1dohopeithat I can depend on every Member of this august Council, and
espédial yithe Indian Members, to counteract anything like race animosity ir this

mathers g+
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* Our Indian fellow.countrymen are stretching forth the tendrils of their
hopes towards uncertain privileges and powers.  \Ve, for cur part, are simply
claiming the privilege of laying down our lives for our Empire and our King’;
and I think I may depend upon the good fecling of the rndian Members of
this Council not to add any bitterness to any controversy that may take place on
this subject outside. [ say so, because I have already seen some remarks that
I hardly consider worth notice, which are characteristic of a type of feeling which
I hope will never exist in this Council.

‘ Just one word more, My Lord, and I have done. Aflter the services that
have been rendered by the Military Committee, the terms of my Resolution
may secm somewhat disrespectful, because they ask Government to sanction
what has already been partly done, but I ain sure every Member of the Committee
realises that that is so, because the terms of this Resolution were fixed before
the Committce was appointed. That [ think, My Lord, is all thdt is necessary
to say upon this occasion. , I ,have just one word to add. I have bten honoured
with an interview since.l came into this Council this morning by Your Excellency
and His Excellency the Commander-in-Chicf, and 1 bave received the happy
assurance that, although it isiimpossible for the Government to pledge itsélf at
this stage to any course whatsoever, yet they will give us a sympathetic consider-
ation of all that we have to advance. That is all that we could ever claim. We
ask for fair treatment in a country of strange and odd conditions, but we ask for
no favour. ltis a fair field in a certain sense of the term that we claim, and 1
feel most thankful for the assurance that 1 have rcceived this morning. In,
consideration of what [ have just said, 1 request permission to withdraw my
Resolution.” £

) : 5
His Excellency the President.—“In view of the Hon'ble Member's
request to withdraw the Resolution, the Resolution is withdtawn”’

The Council adjourned t?' Wednfesjﬂay, thce 18th September, 1912.

g i L W. H. VINCENT,
' ISR ¢ ‘ | :
. ‘ i . Secretary to the Government of India,
oo Legislative Department.. -
SIMLA; } _
The r13th Seﬂemb'er, :;;m. ; :
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APPENDIX A,

STATEMENT

showing the number of Deputy Superintendents of Police who have
. been promoted temporarily or substantively to the rank of Super-

intendent of Police.

A.—Permancnt promotions : —

Berial No. , ) Names, Province.
L ]
e
1 | MrE.C. Webb ... . ... | Bengal.
2 | Mr, F. W. Phillips .- ... | Punjab.
3 Maung Tun Min, T.D.M. ... | Burma.

t
4 | Maung Shwe Tha, A.T.M., K.5.M. .. | Burma,
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B.—Temporary promotions :—(excluding periods of less than 3 months).

Scrial No. Names. Petiod.
Years., Months. Days.
MADRAS.
1 M. R, Ry Rao Babadur P. Paranku- o 6 o

o e oa o

11

12

13
14

15
16
17
18

19

20 .
ar

EDHAS

sam Nayudu Garu.

Mr. J. McLaughlin -

ee Ty

DENGAL.

Mr. A J. M. Matthcws ... .

Maulvi Nadir Hussain (since transfer-
red to Bihar and Orissa).

Rai Bechu Narayan Lal Bahadur
(since transferred to Bihar and
Orissa).. !

Mr. W. E. Rees

Mr. Tuni Mli’ta Yoo, N

wee e

P

Ra: Dma Bandhu Bhaumlck‘ Bnhadur

1.
Rm Sah:b Ngnda I{umgr Ba_se.
Maulvl Muhémmad ﬁ]&i‘;ﬂ;’st i 9

Khan Bahadur Muzhlr-ul-l-laq (since
transferred to Blhar and’ Dr:ssa}

Sardar . ‘Bahadur: -Bhimdal' Lazarus
Diwan Ray. co
.Maulu Mas’ ud-ul Husaam 4

RanRam Saday Mukhar]; Bahadur.
{Reurcd‘

. Um'rsn Pnovmczs

Mr. E. Murphy " e
Babu Lachm1 Das Deogau
Chaudhn Tara Slngh e
Chaudhn Nathan Slngh v
Agha Abul Qasim

r PUNJAB.
Agha'ili-r{:za'khan- e

Khal‘l Bahadur qnycd Bashir Hussain’
l j Malllc\\s )

and again from 15th March 1912 te
date.

o' 3 " 28

and again from 16th April 1912 to

date.

1 1 6
1 - 1 15
1 2 “agy

1 2 12
1 a2 . 19
1 6 l 27
3 1] a0

b
o 5 ! 7
o 1z 24
o 4 19
! I 13
1 1 1
o 7 1 a7
0 5 17
|

o 4 . o
[+] 7 ‘ 2

From roth November 191t up to date.:

<] 8 1
1 10 9
1 5 4




. Eerial No. . Names. Period.
Years, Months. Days.
EASTERN BENGAL AND ASSAM.
23 | Babu Tripura Charan Mukarji 3 4 19 still continuing.
24 | Babu Khetra Mohan Banerji. (Retired) a 2 22
2§ | Mr. Al'mad Mubammad ... o 5 ay
26 | Babd Triguna Charan Das o 9 13
37 |Babu Surjya Kumar Guha 1. (Retired) o 8 7
38 [Mr.E. A L. Kemp. (Retired) 1 o 24
29 |Babu Bireswar Sen = .., o 10 5
CENTRAL PROVINCES.
30 | Mr. Amrit Ramchandra Bambawala... | Froni 22nd January 1910 up to date.
a1 ['Mr. A, C. Armstrong «os | From 11th February 1910 up to date,
az | Mr. 1..R.James o 3 a3
NOJﬂ;JNlH i-‘nmmza ProvINCE. A
33 | Kbudadad Kban N 3
34 Sheii_:h Muzaffar Din ... 1 [ 1
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APPENDIX B.

Statesnent yegarding Mulammadan Depuly Inspectors of Schools roferred to
i the Honw'ble Siv Harcour! Dutler's reply to the Lvaw’ble e, Dhurgri's
queslion.

MUadras.—There aro epecial Mubamnnadan inspeeting officers kuown as
Subeassistant Inspectors of Mubamwmndan schools.

The Madras Governinent maintnin 6B schools speeinlly intended for
Mubammadans.  Similar schools are also mmaintained by municipalities and
loeal Donrds,

here aro four Sub-assistant Inspectors for Muhammadan schools not
including threo who aro in:chargo of the Mappila szhools-in the west const
distriets.  Their work lics alimost ent:relv in the supervision of Muhammadin
clemontary edueation; they inspect all® Muhammadan Llomcut:uy schools and
conirol all tho Gnvcrnmunt Muhammndan olementary schools in their respoetivo
ranges and conduct all correspondence relating to them. They select schools
for aid and prepare bills for payment of grauts to thoso admitted to aid. They
also ocoasionally assist the cn’clo Inupcctm in the inspection of Mubammadan
secondary schouls, :

The average number of Muhammadan schools under the charge of each
Sub-assistant. Inspcelor is 3073,

Bombay.—There is one special Muhammadan Deputy Educational Inspee-
tor. No sclools nre maintained : by @ovornment oxclusively: for the use of
Muhammadarns, though'.there is a.normal class to which only ’\[uhnmnndan
candidates for teacherships irt Urdu schools are admitted.

The d aty . of the spacml ﬂ[uhnmmmlnn Deputy Educahonal ]nspoctor is to.
inspect the Urduitcaching échools of the Bouthern Division!and adviso regard-:
ing ;them. o has no, mimmlstmhy duties. He is expegfed to bring to the:
rotice of the Educat mnal Ing ‘peutor of,the Division any metisures which, l‘mml
tho oxpenancer eamed in the ‘coiirse of-flnd inspections, ho ~onsiderr: des:mhle for,
popularising and ‘improvi 1lf;ﬂm,_1‘.o.=a.tsl:nt1|_:; in Urdu schools. ; He is supplied with
monthly returhs fromall’ 30[16013, and the ‘transfers and promotions of
teachers in these schoola are. mntle :m mm-u‘ltnhnn with him. , He is a membor
of the \ern-\culnr tcxt book domm:l.t}a omd his opinion is obtained as to the
books to bo used in the Ur(lu sohool :fnd the curricula of such’ sclmolq

Besides this nlﬁwr thera are twq Muhammadan ]J{,puty Inspcctors and 24°
Muhammadan Assistant Deputy Inspectms There are 466, Urdu schools and
classes maintained by Local Boardd and Municipalities in tl.é Presidency proper,’
besides three Madrassas in Sind,.two'of which are maintained from Local and;
Provincial funds, the third bctng an aided ipstitution. A]l these institutions
aro inspected by Muliammadan ofticérs.

Bengal. -—"Lhcru is n speual Muhammadan Inspecting ,Oflicer in each of

l.hc following are: |B —f i

I

A_n-n. Jtank of officer,
Bun'lwn;l Diriui:n caee e v Deputy Im]iecbor.
Piesidency Division . - vee v Assistant Ii:llptctnr.
Bhagalpur Divicion . ™ vor Deputy Inspecto.,
Patnn and 'F'il'fn;t Divisiona -~ o .vo Assistant Inapoctor.
Orissa Division, e L . e we Sub-Tnspeetor,
Chota \nbl\ur 'Dln'nnn - ™ we Sub-Inspreter.

In addition fo the spepml inspecting staff mentioned abové there arc sevon |
inspecting Moulvies who with tho other Muhammadan members of the Subor-:
dinante Inspecting agency assist tho Spcun.l Officers in the inspection of Malktabs. -
These speeial olhu:r« inspeet not only Govermment 3ubammadan Echoola, but

Lad -
.
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nll classes of instilutions for Mubamwadans, 'They also inspect Urdu and
Persian Classes of High Schools and First Grado Training Sohools where Urdu
is taught. They aie exclusively omployed on this inspecting work in connection
with Muhammadan education. )

, The oxclusively Muhammadan Schools maintained by Government are as
follows :—

{1) The Calcutta Mndrassa.
(2) The Hughly Madrassa,
(3) The Middle English Schools for Mulammadans in Caloutta.
(4) Lleven Mianji Training Schools.
(5) Seven Model Maktabs.
It is propbsed to open seven additional Model Maktabs very shortly,

Tbo following statement shows the number of schools uonder the charge
of cach of the Special Mubhammadan Inspecting Officers :—

Napmassis. Maxrins. diarji, Goveramont
e
i ran
Ditl-lnf-n. Traloin E:lfo:l: nhd!o N
Government, | DPrivate. | Governwont.| Private. |School (G‘n‘l'- for Mub.
ernmcot), madaos,
Prosidensy  incloding 1 4 ] 867 2 2 4
Caleutis. -
Burdwan ... " 1 9 2 Y30 3 ]
L |
Potce nod Ti!h:l e 6 7 1,138 4 . 508
Bliagslpur... 3 H 323 2 . 07
Chota Nagpur 104 26
Orissa " e 1 153 1 " (]
- -

United Provinces.—There aro no special Muhammadan Deputy Educa-
tional Inspectors of 8chools; therc are four Government Model Girls' Schools
intended specially for Muhammadans at Benares, Bareilly, Budaon and Unao,

These schools are inspected by the Circle Inspectresses of Girls' Behools
concerned,

Punjab.—There are no special Muhammadan Doputy Educational Inspec-
tors of Bohools, nor are any specinl schools for Mubhammadans mnintainec? by
Governiment. Out of a district inspecting staff of 57 officers, 21 aro Mubamma-
dans, so that the addition of a special Muhammadan inspectorato is not considered
necessary. .

Burma.~Thore is one Alubammadan Deputy Inspector of Muhammadan
Schools.

There are no special schools for Mubammadans maintained by Govern-
mont. ‘Chere are however two District Cess Fund Vernacular schools spocially
openéd for Muhammadans in 1910, in the Akyab district.

'The Mubammadan Deputy Inspector of Schools inspects and examines
.Vernacnlar Mubafhiimadan Schools and conducts minor correspondence relating
‘to them. He nlgdassisis in the inspection and oxamination of Anglo-Vernacular
Mubamfadan 8chools. Besides the two District C2ss 1'und schools mentioned
‘above there are 120 aided Vernacular and five aided Anglo-Yernacular Muham-
“madan ‘Schools.
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Eastern Dengal and Assam.~—'Thore are no special Muhammadan Deputy

Tnspectors of schools; but of the total number of 59 Leputy and 149 Sub-

Inspeeturs, 23 and 63 respeetively ave Mubammadans., There are also five

special Muhammadan Sub-Inspectors for the inspection of muaktabs and other
Mubhammadan institutions for elementary instruction.

Two scnior Madrassas at Dacca and Chittagong and a junior Madrassa at,
lajshahi are maintained by Government for Muhammadan pupils. A portion
of the cost of these institutions is defrayed from tho Mohsin Fund. Five senior
Madrassas, 116 junior Madrassas and a large number of maktabs are in reocipt
of aid from Government or local funds.

Central Provinces—There is ono special Muhammadan Deputy Inspector
of schools -and one Sub-Deputy Inspector in Berar.

The Governmont maintains the following: special schools for Muham-
madans :(— -

One Mubammadan High School, Amraoti.
Two Anglo-Urdu Middle Schools, Berar.
One Urdu Normal School, Amraoti, with Practising School.

One Urdu ‘Normal class with Practising School attached to Normal
School, Khandwa (from the 1st July 1912).

One Urdu Primary School, Eampteo.
Thirty Qirls’ schools,

The duties of the special Muhammadan Doputy Inspector and Sub-Deputy
Inspictor are the supervision and inspection of 101 District Board, Municipal
and .indigenous MuEamnf&dan ‘Schools in Berar. The Deputy Inspector also
inspects the two Urdu Middle Bchools mentioned above.

*\ North-West Frontier Provinoe.—Thero are no specinl Muhammadan
Inspectors of schools but all the inspecting officers are Muhammadans, since 97
per cent of the population of the Province is Muhammadan.

There aro no special schools for Muhammadans maintained by Government.

i Coorg.—There are n6* Muhammadan Deputy Educational Inspectors nor
dre there any-special schools intended solely for Muhammadans maintained by
Government.i Thero arehowever three such schools one of which is an aided
institution while tho other two are municipal.

G. C. B, Py, Simla,—=No, 15 Lo Do=ip=p12.—=150 = F.CAL





